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.200C (Annexure -I).
This Tribunal also, vide order dated 30.4.200
directed the respondents not to rscovery anything from
the salary of the applicant perta%ning tc the said

Railway quarter.

3. The respondents have oppesad  this Origina?
Lpplication. In the reply filed, it has been pointed
cut that the applicant was transferred from Jhansi to
New Delhi but he failed to hand over wvacant possecssicn
of the Railway quarter tc ICW. Therefore, he was
required to pay penal rent from 11.5.1338 to
18.10.2000. Learned counsel pcinted cut that wvacant
possession of the premises was taken over by IOW only
on 19.10.2000, as is apparent from the letter dated
20.2.2003 (Annexure R-6) addressed to the applicant by
the Divisional Railway Manager, Jhansi. Learned
counsel stated that the applicant did not foliow the
orescribed procedure for making inventory and handing
over the possession of the Railway gquarter 1in

accordance with the existing instructions on the

subject.

4. On the other hand, from the copy o¢f ancther
correspondence, it was pcinted cut by the learned
counsel of the respondents that perhaps the applicant
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